IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JODHPUR BENCH, JODHPUR j/g/
"* ORDER SHEET -~ |
APPLICATIONNO______ OF =
Applicant (s) | ‘Respondent'(s) '
. Advocate for : ~ Advocate for

Applicant (s) - o ' . Respondents ®)

Notes Of the Reglstry S N Orders Of The Tribunal

0.A. No 96/2005
Date of Order: 26 10 2005.

Mr. Hemant Shrimali, counsel for the applicant.
Mr. M. Godara, proxy counsel for the
Mr. Vinit Mathur, counsel for the respondents.

Heard the learned counsel for the parties.

The Iearned counsel for the appllcant wants to
withdraw this Original Application with liberty to-file fresh .
one. e

The prayer is accepted. The Original Application is .
.. - . dismissed as withdrawn. The applicant will be at liberty to
o ' file fresh Original Application on the same set of facts and

grounds, if so advjsed. :
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